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REPORT

The Tenth Meeting of the Committe on Private
Members' Bills and Resolutions was held in the Chamber of
Hon'ble Speaker, Delhi Legislative Assembly on 15th March,

2001 at 3.00 P.M.

At the outset, the Secretariat informed that two
Private Member Bills viz., The Women Reservation Bill,

2000 by Shri Mukesh Sharma and The Code of Criminal
Procedure (Amendment) Bill, 2000 by Smt.Anjali Rai which
have already been introduced are to be 1listed for
consideration. The Committee decided that both the Bills
be listed on 1Ist Friday falling 23rd March, 2001 and
allotted one hour each for discussion thereon.

The Committee was also informed that the Delhi
Members of Legislative Assembly of NCT of Delhi (Salaries,

Allowances, Pension) etc., (Amendment) Bill, 2000 by
Dr.Jagdish Mukhi which was received in the previous
Session and which contained financial implications was

sent to Lt.Governor. The recommendations of Lt.Governor

have not been received and therefore, the
Bill cannot, till then, be introduced.

The Chief Whip informed the
Committee that Govt. Bill on the cubject is
at finalisation stage. The Committee, therefore,
desired that the provisions contained in
Dr.Mukhi's Bill may , if possible, be suitably

incorporated in the draft Bill and requested the Chief Whip
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to communicate the Committee's feelings to the Government in

this regard.

: The second pending Bill viz. Delhi Jal Board (Amendment)
Bill, 2000 by Shri Mukesh Sharma was considered by the

Committee. The Committee felt that if as per provisons in the
Bill, MLA was made Chairman, of the Jal Board, he may Dbecome
subject to disqualification. As such, there is no point in
allowing introduction of this Bill and decided that the same be
dropped from the list of pending bills. :

The Committee was informed that for the ensuing Session
the Notices of five Private Members Bills have been received

and the Committee's decision in respect of each Bill is given

in juxta-position.:

158 The Delhi Senior gince as per Law Deptt.'s
opinion, the Assembly is

" competent to enact law on the

Citizens Honour

Bill, 2001.
subject and there are no

(by Sh.Mukesh Sharma) financial implications, the
Committee decided that the
Member  may be allowed to
introduce the Bill.

2, The Delhi Sikh The Committee was apprised that
Gurudwara (Amendment) somewhat similar Govt. Bill
Bill, 2001. was  earlier passed Dby the
(by Shri Arvinder Assembly but is yet to be

assented by the President. T-he
committee decided that since
the Assembly has the
legiélative competence, and the

Singh Lovely)

present Bill contains some
provisions different from the
earlier Bill, it may not be
proper to scutfle the Bill at
the threshhold stage. The

Committee therefore decided

that the Member may be allowed

to introduce the Bill, and at

the consideration stage, the -

Minister concerned may inform

the member of the position and

regquest him to withdraw the

same.

=1 The Delhi Sales Sigcehthek?roposig ﬁ?engmfnt is

; not the- object of the Sales Tax

ggg{hmendment) Bill, Act and tgL_Industries Bill is

: the appropriate Law, amendment

(BY Sh.Mukesh Sharma) in the principal Act 1is not



& . The Delhi Parents Protection
Bill, 2001.

(by Sh.Arvinder Sin
S Lovggy)

5. The Delhi Reservation for
other Backward Classes in
Educational institutions
and Committees Bill, 2001.

(Sh.Mukesh Sharma)

RESOLUTIONS

called for and hence directed -
that the Bill may be dropped from
the list of pending bills.

Since the Bill is in Hindi
language the Law Deptt. has desired
English version of the Bill as
per Section 35 of the NCT Act.
The Secretariat apprised that

the Hon'ble member has already
been requested to supply the
English versionafss-The Committee
decided that the Bill may be kept

pending for the present.
The Committee was informed that

as per Law Department's

opinion the Bill was outside

the legislative competence of
the Assembly. The Committee
therefore decided that the Bill
may not be listed and be

dropped from the list of pending

Bill.

The Committee was informed that in all, 34 Resclutions
were received from the Members and the following three found

place in the balloting.

The Committee decided the same be
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1is?ed on Friday the
against each below =

-l -

30th March and allotted time as

indicated

S-No. Name

of the Member
2

Text of Resolution
3

Time alloted
4

: Shri Brahm Pal

Shri Mahabal Mishra

Shri Mukesﬁ Sharma
2 Shri Sahab Singh Chauhan
3. Smt. Meera Bhardwaj

Smt. Kiran Choudhry

This House recommends
that in deference to

the feelings of Lakhs
of people hailing from
Bihar and Eastern
UiPous a Bhojpuri
Maithili Academy be
constituted in Delhi.

This House recommends

that by making suitable
amendments in the
guidelines framed for
the utilisation of MLA
fund, provision be made
for spending the money
from this fund on
developmental

activities in the 1071
colonies whose
regularisation has been
recommended by the

Legislative Assembly.

This House resolves

that a comprehensiye
status report in

respect of all the
Resolutions passed by

45 Minutes

45 Minutes

30 Minutes



the Second Legislative

Assembly right from its

inception be 1laid on

the Table of the House

ey
s

the information of
“'ble Members.

Some members complained that they do not have any place
to sit in the Assembly because the rooms allotted for the
Congress Legislature Party nave been occupied by certain party
functionaries. Since they have put their name plates outside
the rooms and are using the rooms generally for their exclusive
purpose  they hesitate to go and gsit in the party offices. When
informed by Hon'ble Speaker that the rooms were allotted to the
Congress Legislature party and not to any individual, the Chief
Whip concurring with the observations expressed the view that
the same should not Dbe used by anyone as their personal
property and requested the Chair to intervene.

Hon'ble Speaker observed that serveral MLAs have met him
from time to time in this regard complaining about the non-
availability of a sgating or working room for them in the 0Old
Secretariat Complex. He therefore directed the Sectt. to
ensure that the individual name - plates are removed and

Avaling arrangement in the Party office is made in such a
manner that they are used by all members of the Congress

Legislature Party for their sitting and working.
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The Committee authorised Sh. Mangat Ram Singhal

and in his absence Sh. Sahab Singh Chouhan to present the

report of Committee to House.

GH )
CHAIRMAN
—— COMMITTEE PRIVATE MEMBER

> BILLS AND RESOLUTIONS

igth MARCH, 2001.



